
Central A dm in istrative  T r ib u n a l , Lucknow bench, Lucknow 

O r ig in a l  A p p licatio n  No. 4 0 8 /2 0 0 3  

th is  the 9th day of January , 2004

HON’ BLE SHRI 5 . P . ARYA, MEMBER (A)

Chandra Shekhar Sharma aged about 42 years son of 

Sri Anant Prasad Sharma resid en t  of Khalwa 

(Jh an jhra ) d is t r ic t  Balram pur.

. . .A p p lic a n t

By Advocate: None

Versus

1* Union of India through the General Manager,

North Eastern Railway, Gorakhpur.

2 . D iv is io n a l  Railway Manager, North Eastern

R a ilw ay , Lucknow

3- Permanen,t Way In sp ec to r , North Eastern

R a ilw ay , Balram pur.

. . .Responidents

By ad vo cate : None

ORDER (ORAL)

BY HON'BLE SHRI S .P .  ARYA, MEMBER (A)

The app lican t  was engaged as Casual 

Labour on 5 .1 1 .1 9 7 8  in  the o f f ic e  of Respondent No.

3 . He has worked in term itten tly  between 5 .1 1 .1 9 7 8  to 

3 0 .8 .1 9 8 | .  He a lleg es  that h is  services  wasv 

term inated w ithout complying w ith  the p rovisions  

of Section  25 F o f the In d u s t r ia l  D isputes  A ct , 1 9 4 7 . 

He has sought for  quashing of the oral term ination  

order of 1 .9 .2 0 0 2  w ith  back wages and a llow an ces .

2* The. respondents have ra ised  the

prelim inary  o b jectio n  that the O .A .  is  barred  by 

lim itatio n  and a lso  not m aintainable  on the ground of 

ju r is d ic t io n . It  is  contended by the respondents 

that the ap p lican t  is  seeking  r e l ie f  under the 

Provisions  of In d u str ia l  D isputes  A ct , 1 9 4 7 . This 

Tribunal has no ju r is d ic t io n  over the a u th o r itie s  

under the In d u s t r ia l  D isputes  A ct .



/

3 . Having gone through the records , i t  is  

found that Central A dm in istrative  Tribunal has no 

ju r is d ic t io n  of d ec id in g  the cases under In d u s t r ia l  

D isputes A ct , 1 9 4 7 .A separate machinery has already  

been provided  by the ACt. The cause of action  in 

the present case arose on 1 .9 .1 9 8 $  when the 

app licant  was d isen gaged . It  is  not a continuing  

cause of a c t io n . He should have approached the 

appropriate  forum w ith in  the p rescrib ed  period  of 

l im it a t io n . A fter  making the representatio n  he 

should have approachei th is  H o n 'b le  T ribunal w ith in  18 

months. This  O .A .  has been f i l e d  on 2 6 .8 .2 0 0 3 .  It  is  

h igh ly  b e l (^ e d .

4 . I accordingly  fin d  that the O .A .  is  

barred by lim itat io n  as a lso  the ju r is d ic t io n . It  is  

d ism issed . No order as to c o st . «

MEMBER (A)

LUCKNOW:DATED: 9 .1 .2 0 0 4  

HLS/-


